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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee do present on their behalf this 52nd Report on 
the action taken by Government on the recommendations of the 
Committee contained in their 27th, 28th, 29th; 31st, 33rd, 34th, 35th, 
36th, 38th, 39th and 40th Reports (Third Lok Sabha) relating to 
Civil, Defence, Finance Accounts and Revenue Receipts as well as 
a review of action taken by Government on recommendations made 
by the Committee from time to time. 

2. At their sitting held on 13th 1anuary, 1966, the Public 
Accounts Committee decided to appoint a Sub-Committee to review 
the action taken by Government on the recommendations made by 
the Committee from time to time. The Report of the Sub-Committee 
which is appended hereto was considered and approved by the Public 
Accounts Committee at their sitting held on the 21st April, 1966 and 
should be treated as the Report of the Committee. 

3. A brief record of the proCeedings of this sitting forms part of 
, the Report (Part IT). .-

4. A statement showing the summitry of the main conclusions/ 
recommendations of the Committee is appended to the Report 
(Appendix IV). For facility of reference, these have been printed 
in thick type in the body of the Report. 

5. The Committee place on record their appreciation of the assist-
ance rendered to them in this matter by the Comptroller and Auditor 
General of India. 

NEW DELm; 
April 21, 1966. 
Veusakha 1. 1888 (Saka~. 

R. R. MORARKA, 
Chairman, 

Public Accounts Committee. 



REPORT OF THE SUB-COMMI'ITEE 



INTRODUCTION _ 

I, the Convener of the Sub-Cori'mlittee of the Public Accounts 
Committee, as authorised by the Sub-Committee do present on their 
fieh81f tftis Repofton 'the action t«en by OO\tertrment 011 the recom-
iiieiid:atiorls 01 the ConMrittee contained in their 27th, 28th, 29th, 
31St; 33rd; 34th, 3'5th, 3'6th; 38th, 39th and 40th Reports (Third Lok 
Sabna) relating to Civil, Defettce, Finance Accounts ami Revenue 
Receipts, as well as- Ii reView of action taken by Government Oft recom-
mendations made by the Committee from lime to time. 

2. At their sitting held on the 13th January, 1966 the Public 
Accdlmts Comniittee deCided to appoint a Sub;.CoJll.l'rtittee to revieW 
me actiOn taken by 60vemmeftt on the recommendations made by 
tIJIe cmmmttee from time to time. Accordingly, a Sub-Cotmnittee 
~siSting- of tI!e fonowing members was formed on the 22nd January. 
1~.:.:..::. 

1 Shri M. P. Bfrargava-Convener. 

~: ~: r~~~~ ~~i~; 1 
4. Shri Chandra Shekhar L 
5. Shri V. C. Parashar ( 

Members 

6. Shri R P. Maurya I 
7. Shri C1ieri'an J. Kappen J 

3'. The Sub-Committee considered a11d finalic;ed this Report at' 
'their sitting held on tile 21st April, 1'966. 

4. The Sub:-Committee place on record their appreciation of the 
assistance rendered to them in this matter by the Comptroller and. 
Auditor General of India. 

NEW DELHI; 
Afiril 21, 1966. 
PatsalWa 1, 188=8:-:(:-=Sa~k~a). 

M. P. BHARGAVA,_ 
Convener~ 

Sub-Commin~e 0; P.A. .C~ 
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GENERAL 

The Public Accounts Committee have repeatedly stressed the 
importance of expeditious and timely submission of notes/statements 
,pursuant to the recommendations made by them in their Reports. 
The Committee had also extended the time limit for submission of 

. these notes/statements from one month to three months from the date 
of the presentation of the Report to the House. 

1.2. The Sub-Committee "'feel perturbed to note that despite this 
extension of time there has not been much improvement in the position 

. regarding submission of notes to them as will be apparent from Appen-

.-4ix n to this Report. There are several instances where the submission 
~f these notes has been outstanding since 1962-63 onwards. As such 
. inordinate delays detract from the importance of the recommendations 
of the Committee and sometimes the purpose of the recommendations 
is lost due to such delays, the Sub-Committee would. desire the MiDis-
tries/Departments concerned to examine the reasons for such delays 
and take remedial measures in this regard. 

13. In accordance with the decision taken by the Committee 
(vide para 2 of their 12th Report-Third Lok Sabha) the notes/ 
statements showing action taken on the recommendations of the Com-
mittee contained in their 27th, 28th, 29th, 31st, 33rd, 34th, 35th, 
36th, 38th, 39th and 40th Reports (Third Lok Sabha) relating to 
Civil, Defence and Finance Accounts and Revenue Receipts have 
been appended to this Report without any comments. (Appendices 
V-XXIV).· However some selected cases have been dealt with iB 

--Chapter ill of the Report. -

1.4. The Sub-Committee have come across cases where recom-
mendations made by the Public Accounts Committee have not been 
implemented despite repeated reiteration. After a review of such 
cases, the Sub-Committee have commented upon some selected cases 
. in Chapter II of this Report. 

1.5. In some cases, indicated in Appendix I, the replies furnished 
by the Ministries/Deptts. are of an interim nature and the Sub-Com-
mittee would, therefore, await further reports thereon. They hope' 
that the final replies would be furnished In these cases expeditiously. 

·Printed in Vois. II-IV Of this Report. 
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1.6. A list of recommendations of the Committee U. respect of 
which the notes/ statements are still awaited is given in Appendix D .. 
From this Appendix it will be seen that note~/statements are oatstand-
inr.. for long periods from the Ministries of Commerce, Defence, Home 
Affairs, Information & Broadcasting and Department of Sodal We).J 
fare. * The Sub-Committee desire that the submissioD of these note. 
should not be delayed any further. 

-Now dealt with by Ministry of Commerce. 
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REVIEW OF ACTION TAKEN. BY ®~ .. O~ 
~OMMENl)ATlONS' MADE BY P.A.C. ¥ROM'TIME TO TIMB 

A. Civil AccountS 

MINISTRY OF EDUCATION 

Presentation of Audit Reports on the accounts of Central Universitie$ 
to Parliament 

2.1. The question of prese.ntation of Audit Reports on the 
accounts of' Central Universities to Parliament has been long out-
standing before the Public Accounts Committee. The matter first 
came up before the Committee of 1951-52 who concurred in a sug-
gestion of the then Comptroller and Auditor General that the. Presi-
dent should cause these Reports to be presented to Parliament vide 
para 36 of First Report (First Lok Sabha). 

2.2. In para 85 of their 7th Report (First Lok Sabha), the Com-
mittee of 1952-53 observed as follows: 

"The ·Committee do not in any way want to impair the 
independence of the Universities. All that they are con-
cerned with is that Parliament should be informed more 
precisely how the grants-in-aid paid to the Universities 
are spent and that they are wisely used." 

Pursuant to this, the Committee of 1954-55 were assured by the 
Ministry that early steps would be taken to make a statutory provi-
sion for submitting the Audit Reports on the Accounts of Central 
Universities to Parliament (para 43 of 15th Report, First Lok Sabha). 
The Committee of 1958-59 were further informed that even in antici-
pation of necessary provision in the relevant Statutes a decision had 
been taken by the Ministry of Education in consultation with the 
C. & A. G. to place the Audit Reports on the Accounts of the Central 
Universities before Parliament (para 37-39. 18th Report, Second 
Lok Sabha). 

2.3. But the Committee of 1961-62 were informed by the Minis-
try of Education that for the following administrative reasons, Govern-
ment did' not consider it advisable to present Audit Reports on the 
accounts of the Central Universities to Parliament:-

(i) In order to preserve the financial autonomy of the Central 
Universities, their financial affairs should not be made a 
subject of Public controversy or an issue in party politics .. 

4 
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(ii) '!be oontr91 9v#1 tPe l1~y~ties ~d be. indirect aneJ 
consistent witl.t ~~ place in the nauonal life. 

2.4. The Committee (1961-62) did not share the Ministry'~ 
.apprehension that presentation of Audit Reports on the accounts 01 
these Universities to Parliament might infringe their financial auto-
nomy or result in making their financial· affairs a subject of public 
·controversy (para 60 of 42nd Report-Second Lok Sabha). 

2.5. In para 6 of the 26th R::port (Third Lok Sabha) the P.A.C. 
( 1963-64 ) expressed concem over the inordinate dela.y in taking a 
final decision in the matter and observed that themaUer had not 
beel) given the attention it deserved. 

2 .. 6. In October, 1964 the Ministry of Education informed the 
Committee that the entire grants to <;entral UpivC?rsities are ~ J)r~ 
being paid by the Uaiye~~i~ .QI:~ ~$n, th~ ~ounts of 
which are audited by the Comptroller and Auditor General and the 
Audit Report relatiIJg thereto· js laid before Pa.rliament. The Minis-
try further stated .that in terms of t4e provisioJ;l contained in the Acts 
of incorporation .of the CentraJ. lJniversjt,ies their accounts. when 
audited, are requu:ed W be p~isb..e4 in the Gazette ~f India and 
presented to the visjtor aloQ8 w#hthe A.J¢it Report, .;lnd that this 
procedure gives tbe GovefADlent the necessary opportupity for exer-

·(:ising such corrective and superv.isory control over the aJJairs of these 
Universities as is needed. TJIe Pl,lblic Accollnts Co~tee have not 
been satisfie<l with these explanati()p,s. Ip para 5 of their 40th Report 
(1965-66), the Committee have observed: 

"The Committee feel that the Parliament which vote the grants 
~as a r~ to know what corrective and supervisory 
control has actuaUybeen exercised by the Government 
in rectjfyipg the finaJ;lc,i,a1 irregularities pointed out by 
the C. & ~~G. in his Audit Repor~s. The Committee, 
therefore, SQ,ggest that Government should present Audit 
Reports on the accouBt~ Df the Central Universities to 
Parli~~ent as they have done in· the case of Audit Reports 
pe.rtalDlDg to the Port Trusts of Boml>aY, Calcutta and 
Madras, which are also autonomous bodies governed by 
statutes. 

The Committee i:lre, t4erefore, of the opinion· that in the 
m::~~.. of ~ll .. ~l~ accountability Qf ~ Uniyers,Uie:; in 
. ... ial, .'ilS,(ijs.tinguished from aqademic platters, it is 
neces$ary that their aCCOlllJts along :with a sep;u-ate Audit 
~~ an4 Audit Certificates relating thereto ai.e also 
pr~ented to Parliament." . 

~he reply of the Ministry i9 still awaited. 

2.7. ~Sult:CO~"" .f~ p~hed ~ .tIIe~a 
-made by the Public Accounts Committee has aot yet beea implemeated 
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eveD after a lapse of about 15 years. 1be Sub-Committee see DO' 
reason why there should be _y besitatioD ~ presenting the Audit 
Reports on the accounts O! the Centa:aI Universities. to Parliament as-
tim step would in DO way mtafere with die academic freedom of the 
UDiversitie$. 

MINIsTRY OF FINANCE 

(Deptt. of Economic Affairs) 

Fixing of limits on the borrowing powers of Government by..' 
Parliament. 

2.8. The question or-fixing limits by Parliament on the borrow-
ing powers of Govemm~nt under Article. 292 <?f the Constitutio~ has 
been engaging the attentIon of the COmmIttee SInce the .year 1962-63. 
In para 15 of their 9th Report (1962-63), the COmmIttee observed: 

"The Committee feel that the existing manner of getting parlia-
mentary approval to the borrowing programme of 
Government does not provide satisfactory opportunity of' 
an intelligent appraisal in Parliament of the issues involv-
ed, which would be afforded, if there were a specific 
debate thereon. They understand that the practice . 
established in the United Kingdom, Canada, Ceylon and 
the United States of America was to obtain the approval 
of the legislature either specifically before going to· 
market for loans or to restrict the borrowing programme 
to the limits prescribed by the legislature. The Com-
mittee, therefore, suggest that a study might be made of 
the procedures followed in this regard in various demo-
cratic countries (as agreed to by the Secretary, Ministry 
of Finance during evidence) so as to arrive at a method 
of obtaining specific approval of Parliament to the bor-
rowing programmes that would suit the needs of our 
developing economy." 

.2.9. The Committee reiterated the recomniendation in para 7 of-
theIr .22nd Report (Third Lok Sabha). The Ministry of Finance 
submttted a note to the Committee of 1964-65 giving a brief account 
of the. procedure of Parliamentary Control over Government borrow-
ing followed in the U.K., Canada, USA and Ceylon. The Ministry, 
however, ,!rged that the present arrangement in India did not detract 
f~om .ParlIame~.tary Control over Government borrowing: and ad_ded' 
t1J.at In the CIrcumstances Government was satisfied. that no real-
advantage w~uld be se~ured ~y prescribing statutory liniits on Govern-
ment ,borrowulg. Dunng ~Y~<;lence .beforethe Commi~tee, the ~cre
~ry, .Department of EconomIC AffaIrS conceded that a proper system 

'In this. regard could be worked out~ but it would have to; take intO' 
J8CCOunt certain variations. The 'law might have a :provision. that 



, 
temporary variations could be made subject to Parliamentary approval 
by resolution as soon as the Parliament met again. 

The Committee observed as follows:-

''The Committee can well appreciate the hesitancy and reluct-· 
ance on the part of the Finance Ministry in regard to fixing-
a limit by Parliament on public borrowing by Government; . 
but the Committ~ would like to emphasize the healthy 
principle enunciated in Article 292 of the Constitution. 
The Committee feel that atleast a practical trial should be 
given to this principle. This is a very important right of 
Parliament and is being so exercised in other democratic 
countries like U.K., U.S.A., Canada and Ceylon. The 
present procedure under which Parliamentary approval is-
taken for borrowing programmes as indicated in the Five 
Year Plans and the annual budgets and for the expendi-
ture from the Consolidated Fund to which the loans are 
credited, does not satisfy the constitutional requirements~ 
The Committee are reassured to know the opinion of the 
Secretary, Department of Economic Affairs that a proper 
system of fixing a limit on Government borrowing could 
be evolved but it would have to take into account certain 
variations. The Committee feel that the law fixing such 
limits may have some scope for certain built-in fiexibilities 
subject to ex-post facto approval of Parliament. Further 
these limits might be fixed for each Plan period so that 
they can be reviewed once in five years. The Committee·· 
desire that this matter should be carefully examined." 

2.10. The Ministry in a note to the Committee have stated that 
having ,regard to the fact that the provisions embodied in Article 292 of 
the Constitution are permissive and not mandatory, Government are 
still of the view that no real advantage would be secured by prescribing 
statutory limits on Government borrowing. 

2.11. lOuring the course of evidence, the Committee (1964-65) 
again enquired whether the Government had examined the position 
regarding fixing of a limit. The MiBistry stated that the Government 
still adhered to its view that not much purpose would be served in fixing 
an overall limitation. The Ministry added that the matter, including 

: the recommendation of the 'Committee had been put up to the Minister 
-who had observed that the market borrowing programme was indicated 
in the:t>udget and that ought to s'uffice. The Secretary of'the:Miriistry, 
however, protpised to fe-submit the matter to the Minister ... A further-
note fprni:slled by l1:le¥inistry i$ enclosed as Appendix m~~. , 

.. -\ . .' . -. , 

2.12. h· thiS _DOte it hasbeen stated that RO. real advantage would' 
• ;:be secured hy prescribing statutory limits on Government's borrowings, 
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~d that such limits if iJnposed. W9wd pot PtHY ~ r~s~ m ~ 
-control, but might on the other hand hamper tile ft.exibility at present 
.available 

1.13. ~ Sub-CollllDiUee find it diliadt to appreciate fbe ... 
~en by Govemmaat on thD issue. ID ~ ~ the P.'Ovisions c0n-
tained. in Article 192 of the COD$titution aDd dte fact that such statu-
'tf"y _its do exiSt in other ceuaaries aacJ daat the .... ~ the Govern-
.~t of. Indio Ircts been steadily inueasiDg, die C~ would like 
'w r~jter3te theirearliu reCOllllDendatiODS OD dais subject. 

DBPARTMIiNT OF SocIAL WELFUJi 

Central Social Welfare Board-Transactions kept outside the Consoli
dated Fund of India: 

2.14. The financial transactions of the Central Welfare Board, 
which dOl:S not have ~ separat~ leg~ existepg: as a stl:!-tQ.tQry body or a 
registered society, legally form part ()f the trap.sl:!-cti()~s of Government 
and should be accounte~ for witpin the G()nsolid~tep. fund of India. 
The tramactions of ~e Board have, how~ver. been kept outside the 
€onsolid'Lted Fund. The Ministry pf Education had ipiormed the 
Public A(:cou~ts Commi!tee in 1,59 that the status ()f the aoard (which 
was constituted by a Resolution of Government) was un~r considera-
tion. 1 . L "~ 

2.15, DuriIlg the course of evidence before the Committee (1962-
63), the Secretary, Ministry of Education, h~d stated that the budget 
·estimates of the Board' figured as an independent sub-head in the 
Demands of the Ministry,and we~e placed before Par~nt for 
approyal every year, The Co~p~ller and Aud.itor Oener~J poiQ.~ 
.out that:·-

"since the Board had no legalen~ity, distinct from GoY.efl1.~ 
ment, giving of grants to the Board was not only consti-
tutionany irreglilar but also fra~ght with qsle jn cas~S of 
4efa~lt. 1lJ.e Secr~ry, Mi~ryof Ed1Jcation, agree4 
that the existing position was 'ruwmaIous'," 

2.16. The Committee of 1962-63 pnquired why $e Board was ~ 
placed ,.on, a statutory footing at, the time qf ,its, ~, tabijs, hmen, t in ~9~~,','. 
The .Secretary ~o the ¥ini~try &tated that as the Q.eed for the Board was 
ur~nt, .al)..~ it was t.o be the .first organ~sa~ioD pt qs kind. in $e countI'f. 
it was decided to .establish it on an ,exp,erim.ental l:¥i$is under a ResQl¥-
tion. S~b~ueatly, the working of the Bo:atd was watched, al).d it 
was decided' to accord statutory status to the Board. The witness 
admitted' that there had been delay in bringing in the Bin for the pur-
pose. The reason for this was that before doing so, the legal position 
had to be examined and the State Governments had also to be consulted. 
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The witnes's further added that a draft proposal had been prepared 
and would be shortly placed before the Cabinet for approval. 

2.17., Subsequently, the Committee were informed by the Ministry 
of Finance (Expenditure) that the Administrative Ministry, in consul-
tation with the Ministry of Finance had decided that the Central Social 
Welfare lloard should be made a re,gistered body. 

2.1S. 'The Committee at that time regretted that even though more 
than 9 ye 2 n had elapsed since the Board had been set up, it was yet to 
be placed on a statutory footing and desired that the questi~n of placing' 
the Board on a statutory ,footing should be pursued. 

[I'C1ra 25, SI., No. 22, Appendix IV, Sth ·Report of P.A.C. 
(1962-63) 3rd Lok Sabha] . 

2.19. 1 he Committee of 1963-64 again considered this matter. 
They Wei e informed that:-

"There were certain legal and constitutional complications 
arising in the way of implementing this suggestion. It was 
felt that once the Board became a statutory body, it would 
have to function with some rigidity and its scope of acti-
vities would also be. limited-it would then function large-
ly as a planning and supervisory organisation and its grant 
giving functions might have .to be curtailed. " 

"On being asked whether the Board should not adhere to the 
constitutional provisions, it was admitted by the Secretary. 
Ministry of Education that a "Central Organisation should 
only perform what it was competent to penorm". He 
added that this suggestion would be kept in view at the 
time of giving a final shape to the powers and functions 
of the Board." 

The Committee's observations and recommendations were as 
follows:- . 

"'The Committee regret to observe that even though more than 
10 years have elapsed since the Board was set up, Govern-
ment have not been able to constitute the Board as a legal 
entity and lay down precisely the scope and functions of 
this body, and in the meantime the Board has been allowed 
to undertake projects which are "beyond the scope of the 
resolution under which it was created". Further. in the 
opinion of the Committee the doubt and fears expressed 
by the Ministry regarding the curtailment of functions of 
the Central Social Welfare Board on its being placed on 
a statutory i'poting do not appear to be well founded. 
Already there. are other statutory bodies, like the Khadi 
8c Village Industries Commission, the University Grants 
Commission etc" which enjoy powers to give grants-in-aid. 
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to private institutions. There should, therefore, l~ QO 
difl!culty in the case of this organisation. The Committee, 
therefore, reiterate their earlier recommendation contained 
in para 25 of 8th Report (3rd Lok Sabha) and would urge 
upon the Ministry to initiate legislation without further 
delay to regula rise the anomalous position arising from the 
constitutionally irregular practice of giving grants to a 
body without a legal personality and keeping the funds 
outside the Consolidated Fund of India." 

Wara 37, SI. No. 37, Appendix IV, 19th Report of P.A.C. (1963-
64) 3rd Lok Sabha] ... 

2.20. Again the Committee of 1964-65 had to take up this matter 
as their recommendation had not been implemented. That Committee 
desired to know the present status of the Board: 

·'The representative of the Deptt. stated that it was an autono-
mous body for all practical purposes and at the same time 
a part of Government. The Committee pointed out that 
the following note had been received from the Ministry 
as a result of the action taken on their earlier recommenda-
tion (vide para 37 of their Nineteenth Report, Third Llk 
Sabha):-

"The proposal to give statutory status to the Central .Social 
Welfare Board has been agreed to by the Ministry of 
Education. Meanwhile, the Department of Social 
Security has been established and the above proposal is 
being given fresh consideration in the broader and ex-
panding context of social security." 

The witness stated that because of all the different views taken by 
the Education Ministry at different times, it was thought expedient n~ 
to rush to any immediate change but to keep the status quo for the 
time being. On being pointed out by the Committee that it was wholly 
unconstitutional to give grant to such a body, the witness stated that 
as regards difficulty of giving money to other institutions, the Ministry 
of Law who were consulted had not raised any legal difficulty and they 
were, therefore, taking some time to come to an ultimate decision. At 
this the Committee drew the attention of the witness to the fol1owing 
Government s~anding orders regarding grants-in-aid:- . . , 

"A grant:-in-aid can be given only to a person or body which.is 
independent of the Government. One Department of the 
~ve~Jt1ent cann?t ~ake a grant-in-aid to another Depart-

. ment.' _ An orgamS3tlOn set up' by GoventmentResolution 
or an executive order' does not have an independent juridi-
cal personality. It is only a limb of the 'Government. 
Government cannot give a grant to such an organisation." 
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The Committee of 1964-65 were perplexed to know that though 
the proposal to give statutory status to the Board had been agreed to 
by the Ministry of Education, this could not be implemented by the 
Department of Social Security when the Board was placed under that 
Department. The Committee were further surprised to learn that evea 
the Ministry of Law who were consulted had not raised any legal diffi-
culty in giving money to the Central Social Welfare Board which has 
no separate juridical personality. The Committee, however, reiterated 
their e.arlier recommendation contained in para 37 of the 19th Report 
(Third Lok Sabha) and desired that the Board which wao; set up moro 
than a decade before, should be placed on a statutory footing without 
further delay." 

[Para 58, 5L. No. 62, Appendix Xl, 38th Report of P.A.C. (1964-
65) Third Lok 5abha] 

2.21. In a written note, the Committee of 1965-66 have been in-
formed that the question of the future of the Central Social Welfare 
Board was still under consideration. 

2.22. In tge course of evidence on 5th February, 1966, the Com-
mittee were informed by the representative .of the Departinent of Social 
Welfare that the question of giving statutory status to the Board was 
still under consideration. The question under consideration was as to 
which shape was to be given to the Board. The Committee pointed 
out that a period of 12 years, which has elapsed is extra-ordinlUily a 
long period within which all the questions relating to giving statutory 
status to the Board should have been considered thoroughly and the 
Board placed on sound footing. The Ministry of Law had also sug-
gested that some status should be accorded to the Central Social Wel-
fare Board. In spite of this the Department has not come to any con-
clusion so far. The Secretary of the Department stated:-

"I must frankly confess that We realise the gravity of the situa-
tion and whoever becomes the Minister in charge of this, 
I am personally going to place before him the difficulty 
caused by the lack of decision and also the very strong 
recommendations and views of the P.A.C:' 

~.~3. The Sub-Committee are constrained to observe that all pre-
vious ~ommendations of the Committee about giving statutory status 
to the Board yet remain to be implemented. It is surprising that tile 
B'oanl has been in existence for the last 12 years but no final decisioD 
in thM regard has been anived at yet... What is Blo.a:e surprising is that 
the Government bas, been advamcing funds. year after year to a body 
~ithout a legal entity wh~h the COIDmittee 'c~er as irregular and 
unconstitutional. The Sub-Committee desire that this anomaloUs 
position should be remedied without further delay. 
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MINISTRY OF WORKS, HOUSING AND URBAN DEVELOPMENT 

Los~ of Revenul; due to defective planning of works-

2.24. The question of providing ancillary services along with the 
construction of Government buildings through better coordinatioD 
between Government/Local Authorities has been engaging the atten-
tion of the Committee since 1959. 

2.25. In para 40 of Central (Civil) Audit Report, 1959, it had 
been reported that certain residential units built by the CPWD at a 
station, remained vacant for long periods, owing to delay in the provi-
sion of ancillary services like (i) sanitary installations, and (ii) water 
supply and electric suppl1 arrangements. In some cases the buildings. 
were not handed over to the agency responsible for their allotment 
even after the essential services had been provided. The Audit Report 
quoted three instances of such delays. In one case the buildings were 
complete in all respects (including sanitary installations) by May, 1955 
but were actually handed over to the authorities for occupation in 
December, 1956 after 18 Months. 

2.26. In para 89 of their 25th Report,. the PAC (1959-60) had 
urged upon the Ministry of W.H.S. to take proper steps to ensure better 
coordination between CPWD and the Delhi Municipal Authorities. 
especially in the matter of ancillary services. 

2.27. Again, in paras 65 and 66 of Central (Civil) Audit Report .. 
1960, cases involving delays in the provision of ancillary services in 
the newly constructed residential buildings, resulting thereby an avoid-
able extra expenditure and loss of revenue to Government were 
reported. 

2.28. In para 195 of their 34th Report, the P.A.C.(1960-61) had 
urged upon the Ministry to take appropriate steps to ensure better 
coordination between the C.P.W.D. and the Municipal Authorities. 
especially in the matter of providing ancillary services. 

2.29. Again in para 48 of Central (Civil) Audit Report 1961, tw(t 
. .cases involving delays in the provision of ancillary services in residen-
tial buildings which resulted in loss of revenue to Government were: 
reported. 

2.30. In para 238 of their 42nd Report (1961-62) the Committee-
were concerned to se~ such cases recurring year after year. The 
<;.ommittee f~lt. that even granting that a time lag between the construc-
tIOn of a bulldmg and the provision of other services was unavoidable, 
.by c~efully planning and properly phasing the work of contractors~ 
th~ ~lme lag could be eff~ctively minimised. They desire that the 
M~stry of Works, Housmg an~ Supply should take suitable steps t~ 
aVOId the recurrence of such cases in future. 
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2.31. The cpmmittee were Informed in evidence that at a meeting 
beld in 1960, a suggestion \Vas made that· a single ag~cy lik~ . th~ 
C.P.W.O. should be entruSted with both the constructIon of buildmgs 
.and provision of ancillary services. The O.M.C. were agreeable to 
this proposal provided they were given a grant in lieu thereof to cover 
the loss of municipal taxes. The Committee had expressed regret to 
-observe that a decision was yet to be reached even though 2 years had 
j>assed. 

2.32. In para 40 of the Central (Civil) Audit Report, 1962, it was 
.reported that under the scheme of providing residential accommodation 
.to Industrial Workers at subsidised rates,construction of 1380 quarters 
-was completed in 1957. Due to delay of more than one year in 
providing electric conenctions, defective boring of the tube-wells and 
the omission to provide over head tanks, the allotment of qUa!"ters were 
not completed till January, 1960. This resulted in a loss of rent to 
the extent of about Rs. 3.43 lakhs. 

2.33. The Committee of 1962-63 were informed in evidence that 
.2 scheme was under examination of the Ministry according to which 
the C.P.W.D. would carry out the work on behalf of the Mtmicipal 
Committee/Corporation and the accounts would be settled subsequent-
ly. The Committee had then observed that no decision could be 
reached in that matter even though more than 2 years had passed. 
They had regretted the casual manner in which the matter wai being 
pursued by the Ministry. 

2.34. The Committee also observed that the scheme was not 
properly planned, otherwise with a small additional expenditure in the 
first instance a loss 01l revenue to the extent of Rs. 3.43 lakbs would 
bave been avoided. 

2.35. The Ministry of Works and Housing intimated in a note 
~subsequently that the question of Government taking up on themselves 
the responsibility of providing all civic amenities at their own cost in 
the Government colonies had been considered but due to administrative 
and other difficulties involved the proposal w~ dropped on the 27th 
May, 1963. It has been added that the Ministry of Home Affairs wero. 
requested on the 29th December, 1962 to impress upon the Municipal 
~orPoration of Delhi to accept the procedure of the C.P.W.D. provid-
mg the services at their cost and later on recovering it from the local 
body concerned but they had not done so and the matter was still 
under consideration pending a decision regarding the payment of 
property tax by the Central Government. The N.D.M.C. had already 
accepted the prin.c;ple. 

2.36. In para 9 of 40th Report of P.A.C. (1964-65) the Committee 
re~etted to not~ that the Ministry of Home Affairs had not taken any 
:actIon on the sUigeStion of Ministry o~ Works and Housing since 29th 
December, 1962 and the matter was still pending. 
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• 2.37. Th~ P>Qtmitt.ee Ufge4 .t4~ ¥~i$!X~ of Works CUKi a~usin, 
10 tue up tJw· Jp.~ f~~f WltP. ~ ~fS1Q' ~f Hoqt~ Affairs t~ 
~d-·.V, .. ~t.l~ tffifl' ~~j~iQP ~tf?~ ~f~~~ ~~ ma~~'to dra~ 0, 
1ft epmte'l' 

2.38. Again in para 66 of Audit Report 1964, it was reported 
that 6480 quarters in R. K. Puram, New Delhi the construction of 
Some of which was completed in 1959, could not be allotted till 1962,. 
due to daley in providing ancillary services like water supply etc. This. 
delay had resulted in a loss of nearly Rs. 35.25 lakhs by way of rent 
apart from tne avoidable expenditure on account of house-rent 
allowance paid to the staff who could not be allotted these quarter~ 
in time. 

2.39. In para 68 of their 39th Report of P.A.C (1964-65) the 
Committee regretted to observe that inspite of their observations made-
jn para 89 of their 25th Report (1959-60) and para 238 of their 42nd 
Report (1961-62) that the Ministry of Works and Housing should take 
proper steps to ensure better coordina10n between CP.W.D. and 
D.M.C. especially in the matter of provision of ancillary services, this. 
kind of lack of coordination between D.M.C. and CP.W.D. year after 
year was resulting in serious loss to the exchequer. 

Z.40. Tbe Sub-Committee canBOt belp coming to tbe conclusion 
fIIat an important recommendation of tbe Committee, wbicb would 
.. ave saved lakh'S of rupees to the Public Exchequer, if implemented, 
has not been given the consideration it deserves resulting in a continuous 
loss of revenue. It is indeed surprising tbat during such a long peri'1d 
as 1959 to 1965 the Ministry of Works and Housing and Urban Deve-· 
topment have not yet succeeded in implementing a recommendation 
which requires proper and effective coordination· between the C.P.W.D~. 
and the local authorities concerned (i.e. Municipalities, Corporation, 
etc.) in respect of provis~n of ancillary services. That this coordina-
tion is yet to be achieved, does no credit to any of these organisations~ 

B. Defence Services Accounts 
MINISTRY OF DEFENCE 

future set up of Canteen Stores Department 

2.41. The question of future set up of the Canteen Stores Depart-
ment has been receiving the attention of the Public Accounts Committee· 
since 1954-55. The financial transactions of the Canteen Stores 
Department continue to be kept outside the Consolidated Fund of India 
in contravention of the prov!sions o~ Article 466 of the Constitution. 
!"he effect of t~is irreg~lar. procedure has been that the expenditure· 
Incurred on thIS OrgamsatlOn and the sums appropriated out of its: 
pro~ts for the purpose of .welfare and amenities to troops from time-
lo tIme has not been submitted to the vote of Parliament. The Com-
~:ttee of 1954-55 were informed that the-matter regilrding the futur~ 
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set up of ~e Organisation was under consideration (para 40 of 14ili 
Report-l st Lok' Sabba). . ' 

2.42. The .Committee of 1955-56 were informed that the draft 
. preliminary pill had been prepared to place the organisation on a 
Statutory basis. [Serial No. 32 of Appendix I to 19th Report-1st Lok 
Sabha.J 

2.43. The Committee of 1957-58 were given to understand that 
it was proposed to allow the Canteen Stores Department (India) to 
function as at present and to finance it from the funds outside the 
Consolidated Fund of India, but within the Public Account. The 
'C\:mmittee expressed the view that the position would still be extremely 
anomalous and they therefore, recommended that the question of 
placing the Organisation on a Statutory basis as a Corporate body 
under an Act of Parliament should be further considered (para 74 of 
6th Report, 2nd Lok Sabha) .. 

2.44. The Committee of 1 ?58-59 observed, 

'The Committee agree with the suggestion made by the C. & 
A. G. that such a Fund may be created with the approval 
of Parliament, signified either by a token vote or by a 
resolution, though not I1ecessarily by statute. All expen-
diture out ot the Canteen Stores Fund should be initially 
treated as expenditure from the Consolidated Fund of 
India by debiting it to Defence Services Estimates subject 
to the normal process of voting and appropriatiQIl by 
Parliament and subsequently transferred to the Canteen 
Stores Fund by a d;duct entry. The Committee trust that 
Government would expedite a decis.ion on the future set-
up of the Canteen Stores Department which had been 
pending their consideration for the last four years." 

(Paras 83 of 17th Report-2nd Lok Sabha). 

2.45. The Committee were informed in 1962-63 and 1963-64, 
.that the C. & A. G. had made the following two alternative suggestions: 

"(i) The business of the Department should' b:! transferred to 
a statutory corporation to be created by an Act of Par-
liament. This Act would pm';ide for all the concessions 
at present enjoyed by the Depanment. In such a case, 
the accounts and' estjmite~ of the beptt. would be 
exclud~.d from the Public accounts and Consolidated Fund 
of India. 

(ii) A Canteen ,~tor~s Fllnd should be created within the public 
account of lod;a with the approval of Parliament sigriified 

. by a' tokep ,Vote , and an appropriate omnibus entry' for 
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receipts and expenditure provided f~ in the Consolid.ated 
Fund Account of India." 

(para 42 of 4th Report and para 12 of 17th Report-3rd Lok 
Sabha). 

2.46. The Committee of 1963-64 were also informed that the 
second suggestion of the C. & A. G. was accepted by the Ministry of 
Defence but this was not however agreed to by the Ministry of Finance 
who desired that the receipts and expenditure of the Department should 
be completely wi'thin the Consolidated Fund. As this would have 
subjected the entire expenditure of thjs Department (including the 
disposal of profits) to the vote of Parliament. the Ministry of Defence 
could not agree with this. 'Fhe Public Accounts Committee observed: 

" . While the Committee appreciate the Ministry's desire 
that the benefits all along enjoyed by the Servicemen 
should not be curtailed, they cannot reconcile themselvea 
to the continuance of this irregularity any longer. The 
Committee desire the Ministry of Defence to further dis-
cuss the matter with the Comptroller and Auditor General 
and Finance with a view to evolving a satisfactory solution 
of the matter." 

(Para q of 17th Report-3rd Lok Sabha). 

2.47. The Committee of 1964-65 were informed that when the 
budgetary arrangements for the setting up of Canteen Stores Depart-
ment within the Public AccoURts of India were discussed with tile 
Ministry of Finance they pointed out:-

"( a) All the transactions of the Canteen Stores Department 
should be exhibited under a major head within the Cons~ 
lidated Fund of India. 

, (b) The surplus of income over expenditure of the organisa-
tion should remain as part of the Government balances 
and in respect of grants to be made to the Welfare 
organisations, a separate vote of the Parliament should 
be obtained under the Expenditure Head of the Canteen 
Stores Department. It would not be correct to build up 
any investment account by utilising the disposable surplus 
income for purchase of securities since Government does 
not normally invest its balances in its own securities." 

~ 

2.48. The Ministry of Defence however argued that under the 
procedure suggestro the profits earned by the undertaking ,and the 
grants given to the Welfare Organisation would not be related to each 
other with the result that the incentive which is there. at present for 
running the Department on sound commercial principles may be' 
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affected to some extent. If the automatic availability of the surplus 
of the income over the expenditure of the Department for being given 
as grants to the Welfare Organisati<?ns is taken away the Ministry 
apprehended that is every chance of the Defence Services getting 
dissatisfied. 

2.49. The Committee observed as follows: 
"The Committee appreciate the anxiety of the Ministry of 

Defence not to curtail any of the facilities enjoyed by the 
Welfare Organisations and agree with them in this 
respect. All that they are anxious to ensure is that the 
constitutional irregularity in keeping the financial trans-
actions of the Canteen Stores Department outside the 
Consolidated Fund of India should be rectified. This 
can be easily done by adopting the, procedure suggested 
by the Ministry of Finance. The difficulties pointed out 
by the Ministry of Defence can be overcome by estab-
lishing a convention to be followed by suitable orders 
that the entire profits earned by the Canteen Stores Depart-
ment in any year should be given as a grant to Defence 
Welfare Organisations in the following year, in conson-
ance with the existing practice. Government may 
implement this suggestion at an appropriate time." 

{S. No.9, Appendix III to 40th Report (Third Lok Sabha]. 

2.50. The Committee of 1965-66 have been informed that their 
suggestion will be examined at an appropriate time in consultation 
with the Ministry of Finance and the Comptroller and Auditor 
General, and a further note indicating the final action taken in the 
matter will be submitted in due course. 

2.51. lbe Sub-Committee desire that this matter should be finalised 
early, as the constitutional irregularity in keeping the fi!1aDCiaI transac-
tions of Canteen Stores Department !OUtside the Consolidated Fad 
have been continued for several years. 

2.52. The above cases indicate that there are instances where the 
reco111fI1endations of the Committee. though they were reiterated more 
than once. are not accepted by the Ministry concerned. The Minis-
tries indicate the reasons why they are not in a position to implement 
the recommendations fully. Where the Committee consider these 
rea.sons as convincing they do not pursue the matter further. In some 
-cases. however, after taking into consideration the reasons advanced 
by the Ministry, the Committee reiterate their earlier recommendation. 
The Sub-Committee desire that a bealthy convention should be deve-
loped whereby if there is any difficulty in implementin~ a recom-
mendation reiterated by t~ Committee, Ute matter should be submitted 
to the Cabinet and its dec_oa, commDDicated to the Committee. 
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SELECTED CASES RELATING TO ACTION TAKEN ON THE 
RECOMMENDATIONS OF P.A.c. CONTAINED iN THEIR 
REPORTS OF 1964-65. . 

(A) Civil Accouats 

MINISTRY OF COMMERCE 

... 
(Tea Board) 

Laboltr Welfare Activities-Para 26 of 19th Report (3rd Lok Sabha) 

. 3.1. In para 26 of the 19th Report (3rd Lok Sabha), the Com-
mittee had desired that a copy of the rules framed under section 10 (3 ) 
of the Tea Act, 1963, might be furnished to them. 

3.1. In their reply, the Ministry of Commerce have stated thafat 
one stage it was thought that it might be necessary for the Central 
Government to frame rules, for the purpose. This matter has been 
examined in consultation with the Ministry of Labour and Employ-
ment and they have fonnulated welfare schemes and framed rules for 
the grant of educational stipends. They have further stated that a 
large number of the beneficiaries at the moment are dependants of the 

. office staff and other staff rather thaI). the dependants of workers. It 
will be the endeavour of the Central Government to see that the Tea 
Board's current welfare schemes are more labour-oriented than at 
present. In the circumstances, the Central Government do not 
consider it necessary to frame another set of rules for the utilisation 
of funds earmarked for labour welfare in tea gardens. 

3'.3. As Section 10(3) of the T~ Act, 1953. provides that the' 
"Tea Board shall perform its functions under this ~tion in accordance 
with and subject to such rules as may be made by the Central Govem-
ment", the Sub·Committee feel that in addition to the rules framed for' 
the grant of educational. stipends Government should also frame niles 
in respect of the functions of the Tea Board ~ envisaged under Sectioll' 
10 of the Act.' ibid. 

·18 
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~~ qf f~ "A-piClllturec. ~ ~fMDmpnity Dnelopment ... -
,.~.,.., . . oopt .. n 

(Deptt. of Foo<l) 
Jche",e for t~ purchase of Foodgrain9-S. No . . 29(;) of Appendh 
.. - XVI-para 32 of 20th Report of P.A.C. (Third Lok Sabha). 

3.4. In para 32 of the 20th Report (Third Lok Sabha) , the Com-
mittee had desired that arrears in regard to the investigation of cases 
for transit and storage losses should be cleared early and steps should 
be taken to reduce the losses in storage and distribution to the 
minimum. 

3.5. The Sub-Committee find that out of 14,185 items of transit 
iosses and 1096 items of storagl losses pertaining to the p~riod upto 
31 st March, 1962, the ,number of cases pending regularisation on 15th 
May. 1965 were-1263 items for 'transit losses and 280 items for 
stonige losses. The Sub-Committee while appreciating the progre~ 
macle in the matter would suggest that tbe tempo of work. sbould be 
ikCe,erated and aU the pending c~ be regularised at an early date. 
'they would also like to be informed of tbe final outcome of tire rego-
larisation i.e., the quantum of loss sUffered together witb tbe cost involv-
ed in all these ~. 

3.6. The importance of avoiding losses in storage and transit ot 
foodgrains cannot be over-emphasized, even in normal times; the ques-
tion assumes great urgency due to the present spell of the shortage of 
food grains. The Sub-Committee are, therefore glad to note that step~ 
have been taken to minimise 10ss2cs in storage transit and distribution. 
They would like t9 watch the results achieved through future Audie 
R~MU. . 

3.7. The Sub·Committee, however. find that "the weights recorded 
on the weight bridges of ports and those recorded at the godmms are-
by different methods and on different scales. So long as machines are 
d.ifferent or different modes of weighment are adopted, variations in 
weights.are bound to occur." While the Government have decided to 
instal lorry weigh-bridges at major depots, the Sub -Committee feel that 
fbis alone will not salve tb-.! problem completely. They therefore, sug-
gest, that a departmental Committee should b~ appointed to go into the 
qnestion of introducing unifonn method of weighment from the point 
of delivery at the port to the storage depots. 

MINISTRY OF IRON & STEEL 

Irregu.larities in respect of contracts pJaced with a firm-Para 90 oj 
8th Report of P.A.C. (Third Lok Sobha) 

_, 3.8: In para 64(A) of th~ Central (Civil) Audit Report, 1962, it 
Itad reported that out of 10,085 tons of imported !it~l to be supplied! 
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by November, 1955 the fum s~pplied 'only 4624'toiis by Septembei', 
1958 and failed to supply the balance. A recovery of Rs. 1.50 lakhs 
representing the difference between the controlled price actually charged 
by the firm from the indentor and the landed cost (which was lower) 
was forgone by treating the supply as one made outside the· contract 
which was cancelled in February, 1961 i.e. two and a half years after 
the part supply was made. 

3.9. In para 90 of their 8th Report, the Public Accounts Committee 
(1962-63) had expressed surprise at the manner in which the steel 
<>rganisation had acted in this case. They failed to understand why the 
part supply was treated as "one outside the contract" and the recovery 
o~ surcharge of Rs. 1.50 lakhs payable by the firm under the terms of 
rontract forgone. They h~d also desired that belated liquidated 
damages of Rs. 23.49 lakhs preferred against the firm should be 
recovered by making vigorous efforts. 

3.10. The Sub-Committee learn from a note submitted by the( 
Ministry in June, 1965 that the firm had refu\ed the claim of Rs~ 1.50 
lakhs on the ground that the material supplied had been imported from 
China and the then freight rates from the Chinese port were very high, 
but they did not produce the relevant shipping invoices prescribed in 
the Public Notice of April, 1952 wherefrom to verify this statement. 
It is further stated in the note, that legal opinion as to the remedy 
available to Government for the non presentation of the documents was 
being taken. The recovery of the amount of Rs. 23.49 lakhs also 
remains pending. 

3.11. The Sub-Committee deprecate ~e way in which these maUers 
have been pursued by Government. They would urge that elective 
steps should be taken to pursue these cases to ensure speedy ieUlemeot. 

MIN1STRY OF WORKS, HOUSING AND URBAN DEVELOPMENT 

Chief Technical Examiner's Organisation, S. No. 83 (para 211) of 
Appendix IV to 34th Report (2nd Lok Sobha)--S. No. 110 
(para 250) of Appendix I to 42 Report (2nd £Ok Sabha)-S. 
No. 63 (para 66) of Appendix XXXVII to 39th Report (3rd 
Lok Sabha). 

3.12. In para 211 of their 34th Report (2nd Lok Sabha) and para 
250 of their 42nd Report (Second Lok Sabha) the P.A.C. had desired 
that the C.T.E. should present the results of inspections carried out by 
him in such a manner as would enable the Committee to come to some 
·conclusions about the working of the C.P.W.D. and to know whether 
~e C.T.E. which was set up at their instance, was functioning on right 
tines. They desired that these suggestions should be implemented 
without further delay. 

3.13. The Public Accounts Committee (1964-65) had considered 
the activities of the C.T.E. Organisation. During the course of 
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evidence the Committee desired to be furnished· with a note on the 
action taken on the recommendations of the P.A.C. contained in their 
34th Report (Second Lok Sabha) and .42nd Report (2nd. Lo~ .Sabha) 
indicating the difficulties, if any, expenenced by C.T.E. In gIVIng the 
report on the lines suggested by the Committee. The Committee also 
desired that the Ministry might devise a form which would give a more 
realistic picture, of the functioning of the C.P.W.D. 

3.14. The Ministry have intimated in a note subsequently that:-

"At present the following particulars are inter alia 'given in the 
Chief Technical Examiner's Report: 

(1) 

(2) 

(3) 

The number of new works taken up for examination 
during a particular Report period; and the percentage 
of cases commented upon. 

Amount of overpayments detected by the Chief Techni-
cal Examiner's Organisation. 

Important cases of irregularities noticed by the Organi-
sation. ' 

(4) Cases referred to vigilance for examining the disciplinary 
aspect. 

The observations made by the organisation include all types of 
irregularities and lapses noticed-whether minor or major. 
For determining the degree of seriousness of a case, a num-
ber of factors have to be considered viz. nature and extent 
of defects noticed in the work, whether defects/irregu-
larities/lapses as observed were, prima facie. due to 
bonafide mistakes, errors of judgment or malafide inten-
tions, financial implications of the defects/irregularities/ 
lapses observed etc. Further, works are examined at 
various stages of progress and in a work on which only 
minor observations were made at one stage, major defects/ 
irregularitties/lapses might be detected at a later stage and, 
on the other: hand, a case in which major observations 
were made at one stage, might be satisfactorily explained 
by the Department with consequent minimisation o~ the 
seriousness of the case. Thus, all the data given in the 
Reports, which include, apart from statistics of cases 
examined and commented upon, amounts of overpayments 
detected, specific important cases of irregularities and 
number of cases referred to Vigilance for disciplinary 
action, when considered collectively, can provide some 
criteria for forming an opinion about the working of the 
c.p.w.n. Like any other system of audit. u,ility of, the 
,!rganisation lies primarily in the preventive and prophi-
lactic influence exercised by the concurrent technical 
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audit conducted by it on the working of the Central 
P.W.D. which cannot be assessed in terms of figures. 

However, with a view to giving some indication of the quantum 
of works examined by the organisation, it is proposed to 
state in future reports the total contract amount of the 
works taken -up for examination during a particular Report 
period along with the number of site inspections carried 
out. This data will also be subject to certain limitations 
as the works examined in a particular periods are also 
examined during subsequent Report periods, but such 
works are not included in more than one Report. 

For the purpose ... of comparison, the organisation proposes to 
give the number and contract amount of new works taken 
up by the Central P.W.D. during the Report period. 
Though, because of certain time lag between the com-
mencement of work and its technical examination this 
comparison will not be very realistic, it will give some idea 
of the relation between the number and value of works 
taken up for examination by the organisation and total 
number and value of works executed by the Central 
P.W.D. Similar statistics regarding scrutiny of final bills, 
contracts and muster rolls will also be given. The present 
practice of indicating the figures in regard to the items 
of works bills contracts and muster rolls observed upon, 
would be given up. 

The organisation could also indicate the amount and percen-
tage of overpayments due to serious irregularities or gross 
neglect so that some opinion could be formed about the 
working of the Central P.W.D. 

If the Public Accounts Committee approves the above-men-
tioned procedure, it will be follOwed in future." 

3.16. The Sub-COmmittee feel that the suggestions made by the 
Ministry, should be given a fair trial and the .-esoltswatched. 'lbey' 
also desire that in addition to thf! suggestions made, the Ministry should 
give any other data which will be useful for assessment of the working 
of tke C.P.W.D. and the functioning of the C.T.E. on right JiDes. 

MINISTRY OF WORKS, HOUSING & URBAN DEVELOPMENT 

(Delhi Development Authority) 
(i) S. No.1 (Para 4) of Appendix to J'Sth Report (3rd Lok Sabha) 

3.17. The Committee pf 1963-64 while ,commencing on the admi-
nistrative expenditure under the' General Development Account of 
D.D.A. during 1961-62 had observed as follpws:-: 

"The Committee. are not convinced of the explanation for such 
high expenditure (Rs. 2.65 lakhs) on administration under. 
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. the General Development Account. The Book value of 
the land left with the Authority at the end of 1961-62 was 
only Rs. 8.51 lakhs. Moreover, it was stated in evidence 
that the Authority would not now acquire any land on its 
own under the General Development Account. If so, the 
work that was being done hitherto (including the work 
relating to the preparation of the Master Plan) under this 
Account would shrink further. The Committee, there-
fore, feel that there is ample scope for economy in staff 
under this Account." 

3.18. In a written note submitted to the Committee showing action 
<taken t:>y the Ministry of Health, it has been stated that: 

"The expenditure of Rs. 2.65 lakhs, as pointed out by the 
PAC, on the cost of administration under the General 
Development Account includes the eXP,enditure incurred 
on the administration and management of land which has 
been developed and leased out and from which approxi-
mately a sum of Rs. 2 lakhs per annum. is realised on 
account of ground rent. The value of such developed 
land and already leased out property will be over 11 crores 
of rupees. The. figure of Rs. 2.65 lakhs also includes the 
expenditure of Rs. 85,000/- incurred in connection with 
the preparation of the Master Plan for Delhi. Therefore, 
this expenditure of Rs. 2.65 lakhs is not wholly related to 
the management of undisposed land valuing Rs. 8.51 
lakhs." . 

3.19. It has further been stated in the note that although the 
Authority may not require any land hereafter, but they have since 
undertaken ten pilot projects for con~truction of houses for disposal on 
hire-purchase-cum-life insurance basis and once this scheme got in 
full swing the ratio of cost of -administration and management to the 
total transactions on account of income and expenditure would go 
-down. . 

3 .20. It has also been stated in the note that most of the work: 
-on the preparation of zonal plans still remains to be done. 

3,21. In order however to economise on its expenditure the D. D. A. 
had decided to streamline the existing procedure and methods of work 
in its office. An Officer trained in O. & M. has since been appointed 
from 4-6-65 for a period of 3 to 4 months. Government will revieW 
the position on receipt of the Report from' the officer. 

3.22. The Audit has pointed out that the average realisation on 
acoouniof ground rent durmg 1-961-62 to 1963-64 was Rs. 1.50lakbs 
only and not Rs. 2 lakhs as stated' in the note. The expenditure in-. 
curred during 1"961-62 amounted to Rs. 1.80 lakhs. The expenditure .. 
was thus more than the average realisation. The Audit hao; further 



stated that the work relating to the preparation of the Master Plan and 
revision to the Plan when considered necessary has been entrusted to 
the Town and country Planning Organisation and D. D. A. is only 
responsible for processing the draft master plan and· draft zonal deve-
lopment plan and its final submission to the Government. 

3.23. It has however been contended by the Government that the 
realisation each year was not less than Rs. 2 lakhs. With regard to 
the work relationg to the master plan and zonal plan, it has been 
claimed that considerable work is still being done by the D. D. A. 

3.24. The Sub-Committee feel that the administrative expenditure 
of the D. D. A. needs to be curtailed and they are DOt c-onvinced by 
the arugments advanced in pus matter. They would, however, like to. 
be informed of the economy effected in the administrat~n on the Report 
of the O. & M. Officer. 

Action taken on 34th Report of P.A.C. (3rd Lok Sabha) 

, 3.25. In their 34th Report pertaining to grants, loans, contracts 
and facilities given by the Central Government Ministries/Depart-
ments to Bharat Sevak Samaj, the Committee had made 63 recom-
mendations to the various Ministries/Departments. In this connec-
tion, a memorandum was received from the Bharat Sevak Samaj 
containing replies to the observations made by the Committee in their 
~4th Report. As the observations/recommendations of the Com-
mittee in their Report were meant to be implemented by the Minis-
tries/ Departments concerned, the Committee had decided to consider 
this memorandum along with the replies from the Ministries/Depart-
ments concerned. A statement indicating the final replies received 
from the Ministries/Departments conce'med is given in Appendix III. 
From this statement it will be seen that only a small percentage of 
final replies have been received though more than one year has passed. 
since the Report was presented to the House. 

3.26. The Sub-Comtnittee therefore decided to keep the matter 
pending till all the replies are received from the MiaNries/Departments 
concerned. They would urge that the replies on all the outstanding 
recommendations may be expedited. 

(8) Defence Services Accounts 
MINISTRY OF DEFENCE 

Delay in establishing electropolishing facilities (para 33 of the 33rd 
Report-3rd Lok Sabha) 

3.27 .. The Public Accounts Committee in para 33 of their 33rd 
Report (3rd Lok Sabha)· have commented on the delay in establish-
ing electropolishing facilities which resulted in the heavy accumulation 
of turbine blades. . , 
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3.28. The Committee of 1964-65 were informed in a written 

note that the rectifier was received at the Repair and Maintenance 
Depot in October, 1963 and installed there immediately (para 33 
of 33rd Report, 3rd Lok Sabha). In a note now furnished pursuant 
to their recommendation, the Ministry of Defence have stated that 
the reply given to the Co~mittee earlier in a written note tha~ !he 
rectifier has already been Installed was not correct. The posItion 
however, was that in January, 1964 in reply to a query from Air 
Headquarters, the Air Force Station, Kanpur had replied that there 
no hold up in the electropolishing o~ turbine blades. Air Headquarters 
had assumed that the rectifier was installed and the Government was 
informed accordingly. The same information was incorporated in the 
Ministry's note in reply to PAC's query. Subsequently, the position 
was again checked up at the instance of audit and it was found that 
the rectifier was not installed. The rectifier had been temporarily ins-
talled since March, 1965 and was now being used for electropolish-
ing of turbine blades. 

3.29. 'The Sub-Committee are cODStrained to observe that due care 
was DOt exerc~ in replying to their query and an iDcorrect informa-
tion was furnished to them. TIrey trust that the Minktries would exer-
CR proper care in preparing all notes to be submitted to the Committee. 

Provision of a Railway halt near Pawai Colony (Para 48 of 33rd 
Report-3rd Lok Sabha) 

3.3'0. The Public Accounts Committee in para 48 of their 33rd 
Report (3rd Lok Sabha) had stated that the dockyard workers expe-
rienced considerable difficulty in the absence of a Railway halt near 
the colony. They had, therefore, suggested that the feasibility of 
providing a suitable train stoppage near the colony may be examined 
in consultation with the Ministry of Railways. 

3.31. The Ministry have now stated that the matter had been 
examined in consultation with the Ministry of Railways (Railway 
Board) on a number of occasions both at the Secretariat and the 
Ministerial level. As late as 2nd September, 1964, the Chairman, 
Railway \ Board regretted his inability to agree to the proposal to 
open a new suburban Railway Station at Pawai on financial conside-
rations. In view of this it was proposed to drop the matter. 

3.32. The Sub-Comm.ittee regret to observe dutt their recommen-
dation whick was given in February, 1965 has not been considered 
with due attention· by the Ministry of Defence. It appears from the note 

. daat die- IIIJltW was BOt taken. up with the Railways aftet' the J'eCOIIIo!. 
mendation of the Committee. The ~ .CtMB'Se would have been to 

: tefer the matter again to the ·MiUby Of Railways (RaDway Board) for 
further consideration. 
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ProceetHat. of die N"mety-third sitting of the PublIc AccounU C __ 
__ held 011 Thursday, the lIst AprI, 1966 

The Committee sat from 16.05 to 16.30 hrs. 

PRESENT 
Shri R. R. Morarka~hairnum 

MEMBERS 

2. Shri Ram Dhani Das 
3. Shri Cherian I. Kappen 
4. Shri V. C. Par'ashar 
5. Shri Surendra Pal Singh 
6. Shri M. P. Bhargava 
7. Shri Chandra Shekhar 
8. Shri Ram Sabai 
9. Shri Atal Bihari Vajpayee 

Shri P. N. Bhandari-Addl. Dy. Comptr~Uer & Auditor 
General 

Shri R. K. Khanna-Addl. Dy. Comptroller & Auditor 
GenerGl 

Shri D. [). Dhingra-A.G.C.W. & M. 

SBCJ.BTAlUAT 

Shri H. N. Trivedi-Deputy Secretary 
Shri R. M. Bhargava-Under Secretary 

2. The Committee considered and adopted the following draft 
reports with certain modifications here and there:-

(i) 50th Report on Export Promotion Schemes and the allied 
matters with reference to para 88 of the Audit Report 
(Civil) on Revenue Receipts, 1965. 

(ii) 51st Report of P.A.C. on paras 7 and 8 of Audit Report 
(Defence Services), 1965. 

(iii) 52nd Report on the Action taken by Government on the 
recommendations of the P.A.C. contained in their 27th, 
28th, 29th, 3'1st, 33jrd, 34th, 35th, 36th, 38th, 39th and 
40th Repot1S (Third Lok Sabha) relating to Civil, 

29 
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Defence, Finance Accounts and Revenue Receipts as 
well as a review of action taken by Government on 
recommendations made by the Committee from time to 
time. M" • 

The COlnmittee·' also authorised the Chairman, P .Ai:" to make 
further miDor dlangea in' the Reports, as miB8t, be deemed 
necessary. 

3. The Committee authorised the Chairman, P.A.C., Shri Surendra 
Pal Singh to present the sem Report ,to Lok Babita. They also 
authorised Shri Atal Bibari Vajpayee/Shri Chandra Shekhar to lay 
the Report on the Table of Rajya BabJm . .. 

4. The Committee authorised the OmirmaJt, P.A.C.fSbri V. C 
Parashar to present the 51st Report to Lok Sabba. ,Th~,also autho-
rised Shri M. P. Bhargava/Shri Ram Sallai to lay the ~rt, on the 
Table of Rajya Sabha. "., ... 

- OJ •• 

5. The Committee authorised the Cftaimnsn, P.A.C/Sbri Ram 
Dhani Das to present the 52nd Report 19 L~S$ba. ,They also 
authorised Shri M. P. Bhargava/Shri Aful B.ib.aI1 Vajpayee to lay 
the Report on the Table of Rajya ,S.bP.a. \.~ -' , 

The Committee then adjourned: 





APPENDIX I 

(J{uu Para 1.5 of Report) 

Replies received from the Ministries/Departments in respect of the recotn
mm,datiom fllhich are of an interim _ttlre 

Para No. Of P.A.C. Reports Serial No. MinistryjDepartment 
concerned 

I 2 3 

CIVIL ACCOUNTS 

35th Report-Appendix XII 
Para No. 17 

20th Report-Appendix XVI 
Para No. I 

Para No. 20 

26th Report-Appendix II 
Para No. " 

31St Report-Appendix XVIII 
Para No. 6 Cii) . 

39th RepoJt-Appendix XXVII 
Para No. 15 
Para No. 19 

23rd Report-Appendix III 
Para No. 154 . 

26th Report-Appendix II 
Para No. 10 

35th Repon-Appendix. XII 
Para No. 28 
Para No. 29 

16 

I 

17 

3 

12 
16 

Commerce. 

External Affairs. 
Do. 

Do. 

Fmance. 

Do. 
Do. 

138 Food, Agriculture, Comm unit 
J?eve1opment &: ~ra
bOIl •.. 

(Deptt. of Agriculture) 

9 1>0. 

26 
27 

33 

Do. 
. Do. 



I 

39th Report -Appendix XXVII 
Para No. 84 

8th Report- ·Appendi:lt1V 
Para No. 54 
Para No. 57 

20th Report· -Appendix XVI .. 

34 

2 3 

81 . Food. Agriculture, Community 
Devdo~ & Co-opcration 
(nep~..of~) 

Do. 
SI (Dcptt. of Food) 
54 Do. 

Para No. 32 29 (Deptt. of Food). 

35th Report.-Appendix XU 
Para No. 35 
Para No. 40 
Para No. 43 
Para No. 45 

20th Report- -Appendix XVI 
Para No. 39 

35th Report-Appendix XII 
Para No. 47 
Para No. S8 
Para No. S9 
Para No. 60 
Para No. 64 

20th Report-Appendix XVI 
Para No. 47 

36th Report-Appendix XVII 
?ara No. 4 

35th Report-Appendix XII 
Para No. 74 
Para No. 79 

I 

8th Report-Appendix . IV 
Para No. 71 

20th Report-AppendiX XVI 
Para No. :53 

.37 

4S 
S6 
S7 
S8 
62 

45 

Do. 
Do. 
Do. 
Do.~ 

Health 

Do. 
. Do. 

Do. 
Do. 
DD. 

Home Affairs 

4 no. 

72 Industry 
77 Do. 

. \ .; -

68 Inftmnaticm &: Broadcasting. 
! 

51 Do. 



I 

8th Repo1';l-Appen<fu.t IV 
Para };.to~ 94 (ii) ~ - :: . 

12th Report -Appendix I 
Para No.6 

8th Report-Appendix' IV 
Para No. 121 

Para No. 125 . 

24th Report-Appendix III 
Para No. 63 
Para No. 66 

39th Report-Appendix XXVII 
Para No. 28 

23rd Report-Appendix ill 
Para No. 145 . 
Para No. 149 . 

7th Report-Appendix III' 
Para No. 59 ., 

Para No. 63 

19th Report-Appen~ .,.IV 
Para No. 44 -

20th Report-Appendix XVI 
Para No. 58 

38th Report-Appendix XI 
Para No. 58 

8th Repert-Appendix 
Para No~ 109 

Para N9. ,113 
'. I ~ '- . . l 

Para No. 114 

. ~ 
'. 

. 35': 

,', 

2 3 

91 Iron & Steel. 
" , 

6 Do. 

'u8 Labour & Emptoymeat. .aad 
Rehabilitation (Deptt. of 

Rehabilitation). 
122 . Do. 

63 Do. 
66 Do. 

25 00. '"f' . : .~ 

131 P~1elDll & Chemicals. 
133 DO. 

'52 -Duptt. 'of Social Welfare. 
'S6 Do. 

44 

-, 
'56 Do. 

62 Do. 

106 Works, Housing & Urban 

110 

III 

D~ . • .:... ••.. t_, 

Do. 
Do. 

,~ '. ) 

, 
, , -

-~--.- ---'----------------. -. - - ,"-



I 

26th Report-Appendix II 
Para NO.4-Item NO.5. 
(Para 239 of 4Zfid-Report & 
S. No. 141 of Appendix II to 
12th RepOrt 1962-63). 

24th Report-Appendix III 
Para No. 29 
Para No. 29 (ii) . 
Para No. 34 
Para No. 38 
Para No. -41 
Para No. 42 
Para No. 44 
Para No. 50 
Para No. 53 

39th Report-Appendix XVIII 
Para No. 53 • • • 
Para No. 54 

-4oth Report-Appendix III 
Para NO.9 

36: 

3 

56 
57 

8 

2 3 

wOrks, HouSing & 
Urban 'Development. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

Do. 
Do. 

Do. 

;. 

. , 

FINANCE ACCOUNTS 

9th Report -Appendix V 
Para No. 17 
Para No. 14 

.. 15 Finance • 
12 Do. 

DEFENCE SERVICES ACCOUNTS 

4'th Report-Appendix II 
. Para NO.7 9 Defence. 

11th Report-Appendix III 
Bara No. 13 II Defence. 

17th Report-Appendix VII 
Para No. 10 9 Defence 
Para No. 21 20 Do. 
Para No, 22 21 Do. 





APPENDIX D 

{Vide Paras 1'2 and I ·6 RepO'rt) 

List of Recommendations of the Committee in rB$/'ect of fDl#ch the. notes. 
are still arDaited . 

Para No. of P.A.C. Report Serial No. Miaistry,lDepaf'tllleRt concerned 

CML ACCOUNTS 

29th Report-Appendi% XVllI 

Para No. I 

Para NO.2 
Para NO.4 
Para NO.5 
Para No.6 
Para NO.7 

I Cabinet Sect!. (Deptt. of 

7th Report-Appendix III 

Para No. 72 

19th Report-Appendi% V 

Para No. 14 
Para No. IS 
Para No. 16 
Para No. 17 
Para No. 18 
Para No. 19 
Para No. 20 

Para No. 21 

Para No. 22 

Para No. 27 

35th Report-Appendix XII 

Para No. I 

Para No.2 
Para NO.3 
Para NO.4 

2 

4 
5 
6 
7 

Statistics). 

6S Commerce. 

14 Do. 
15 
16 
17 
18 
19 
20 

21 

22 

2 7 

I Do. 
2 

3 
4 

38 

. • lei 

: J 

~ ~( 

~ ... 



Para ,No. of P .A.C. Report 

Para No. S' 
Para No.6 
ara NO.7 
Para No.8 
Para NO.9 
Para No. ICJ 

Para No. II 

24th Report-Appendix III 

Para No. 14 

29th Report~-Appendix XVIII 

Para No. II 

Para No. 12 
Para No. 13 
Para No. 14 
Para No. 16 
Para No. 24 
Para No. 2S 
Para No. 29 (i) 
Para No. 32 
Para No. 33 
Para No. 36 
Para No. 37 
Para No. 38 
Para No. 40 
Para No. 41 
Para No. 42 
Para No. 43 
Para No. 44 
Para No. 45 
Para No. 46 
Para No. 51 
Para No. S9 
Para No.6,' 
Para No. 68 ! . 

p, ,.C] .. ~ 

Serial No. )6iftistryfDeptt. COIlCemed 

S 
6 

7 
8 

9 
10 
II 

Cowmert'!e. 

14 Education. 

II Education. 
12 
13 
14 
16 
24 
2S 
29 
32 
33 
lS(i) 
36 
37 
39 
40 
41 
42 
43 
44 
4S 
So(i) 
58 
66 
67 

~ , 
~~ .~~ 

.. J' 
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Para No. of P.A.C, Repott· Serial No. Minilttry'/Deptt. concerned'-

-toth Report·-Appendi% III 

Para NO.5 

20th Report·-Appendix XVI 

Para No. 18 
Para No. IJ:9 (i). 

29th Repurt-Appendix XVIII 

Para No. 7[ 
Para No. 72 
Para No. 73 
Para No. 7.~ 

Para No. 75 

25th Report--Appendix I 

Para No. u 
Para No. 16 

26th Repurt-Appendix II 

Para No. 19 
Para No. 2[ 

... 

4 Education. 

15· External Affairs. 
126of8thReport-App. IV-Finana:. 

70 External Affairs. 
71 

72 

73 
74 

8 Finance. 
12 

18 
20 

Do. 
'Do. 

39th Repurt-AppendixXXVII • 

Para No. 20 

35th Report·-Appendix XII 

Para No. 37 
Para No. 4/; 

20th Report-Appendix XVI 

Para No. 34 

39th Report-Appl1ltdixlQ(VII ,:, ,. ~. 

Para NQ. 9 

17 Do. 

35 Food. 
44 

32 Do. 



:Para No. of P.A.C.Report 

"29th Report-Appendix XVIII 

"Para No. 10 

35th Report-Appendi. XII 

Para No. 53 

8th Report-Appendix IV 

Para No. 69 

26th Report-Appendix II 

"Para No. 13 

3S Report-Appendix XII 

Para No. 70 
Para No. 71 
Para No. 72 
~Para No. 73 

31 Report-Appendix XVIII 

Para No. 6(iv) 
:26th Report-Appendix II 

.Para No. 23 

31st Report-Appendix XVIII. 

Para No. 6(i) 
"39th Report Appendix XXVII 

-Para No. 83 

23rd Report-Appendix III 

Para No. 157 

38th Report-Appendix XI 

-Para I2 

Para 13 
Para 14 
Para 15 
.Para 16 

41 

Serial No~ Ministry fDeptt. concerned. 

10 Community Development. 

51 Health. 

66 Home Affairs. 

12 

68 
69 
70 
71 

6 

Do. 

Do. 

Do. 

22 Industry. 

3 Do 

80 Do. 

14I Information & Broadcasting 

13 
14 
15 
16 
17 

Do. 



Pan No. of P.A.C. Report 

Para 17 
Para 18 
Para 19 
Para 20 
Para 21 
Para 22 
Para 23 
Para 24 
Para 25 ... ' 
Para 26 
Para 27 
Para 27 

12th Report-Appmdi" I 

Para 5Cii) 

39th Report-Appendix XXVlI 

Para 34 
Para 35 
Para 36 
Para 37 
Para 38 
Para 39 
Para 40 
Para 41 
Para 42 
Para 43 
Para 44 
Para 45 
Para 46 

39th Report-Appendix XXVII 

Para 13 
Para 14 
Par a 47 
Para 48 
Para 49 
Para 50 

42 

Serial No. MinistryjDeptt. concerned 

IS Information and B:'Oadcasting 
19 
20 
21 
22 
23 
24 
25 
26 
27 
28 
29 

5 Iro1'l & Steel. 

31 Do. 
32 

33 
34 
35 
36 
37 
38 
39 
40 
41 
42 
43 

10 Mines & Metals 
II 

44 
45 "" .<'-

46 "_0 c: 

47 



._---_ .... 

Para No. of P.A.C. Report Serial No. Ministry /Depn. concerned. 

Para 51 48 Mines and Metals 
Para 52 49 
Para 53 50 
Para 54 51 

7th Report--Appendix III 

Para 64- 57 Social Welfare 
Para 67 60 (Now Ministry of Commerce) 

19th Report-Appendix IV 

Para 2 2 Do. 
Para 3 3 
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19th Rep(lJ·t-Appendix V 

Para 7 7 Supply & Tech. Development. 
Para 30 30 
Para 31(i) 31 , , 

--. 



Para No. of P .A.C .. Report Serial No. Ministry /Deptt. concerned. 

38th &port.-Appen4i~1 
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Para 29 31 
Para 30 32 
Para 30 33 
Para 31 34 
Para 32 35 
Para 33 36 
Para 34 37 
Para 35 38 
Para 36 39 
Para 37 40 

38th Report-Appendix-XI 

Para 38 41 Transport. 
Para 39 42 
Para 40 43 
Para 41 44 
Para 42 45 
Para 43 46 
Para 43 47 
Para 44 46 

3Td Report·--Appendix 

Para 8( fIii) II Works, Housing & Urban De~ 
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Para 41 . 

Para 43 . 
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Para 27. 25 Defence· 
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APPENDlXm 
(V£de Para 3.25 of the Report) 

Action taken on the recommendations contained in the Thirty-Fourth· 
RePort (Third Lok Sablul) on Bharat Sevak Samaj. 

The position regarding submission of notes by the Ministries concemed~ 
showing action taken on the recommendations contained in the above mentioned: 
Report of P.A.C. is as follows: 

Ministry 
" 

1 Planning Commission 

2. CotnmWlity Develop-
ment. 

3. Education 
<J. Finance (EXP) 
5. Finance (Rev.) 
6. Health 
7. I. & B. 

8. S()Cial Security 
9. W., H. & Urb Dev. 

10. Finance (E. A. Deptt.) 
II. Home Affairs 

No. of 
Recom-
menda-
tions 
(includ-

ing 
Sub-

paras) 

27 

3 

<J 

3 
3 
2 

10 

2 
21 

I 
1 

No. on 
which------------
note No. on 

received which 
note 

awaited 

I 26 

3 

<J 

3 
1 2 
2 

10 

2 
14 7 

I 
I 

48 

S. Nos. of Appendix·: 
XLVII 

I, 2, 4, 6, 7, 8, 9, 10,.-
II, 12, 13, 14, IS, 16. 
17, 18, 19,20,21,39. 
40, 48, 49, 58, 62,. 
63· 
8, 19, 21. 

59, 60 

22(£) (iii), (iv), (vi) 
23, 24, 25, 26, 27,· 
28. 

36, 46, 47, 53., 
56, 57, 58. . 

54· 
<JS· 



APPENDIX m-A 
(Vide Para 2.11 of Report) 

.c~py of D.O. No. F-4( 41 )-W&B/65, doted the 11th February, 1966 
:from the It. Secy., Ministry of Finance (Department of Economic 

Affairs) 
We have already submitted a note to the Public Accounts Com-

mittee explaining Government's views on the subject of statutol"y 
limits on Government's borrowings. Secretary, Department of Ec0-
nomic Affairs also explained. our stand in this regard at the Com-
mittee's sitting held on the 4th February, 1966. He, however, offered, 
following questions by the Chairman, to obtain the Finance Minis-
ter's orders again on the Committee's earlier recommendation on this 
subject. We have since done so and have to report for the informa-
tion of the Committee that the Finance Minister agrees, for reasons 
already explained, that no real advantage would be secured by pres-
cribing statutory limits on Government's borrowings and that such 
limits, if imposed would not only not result in greater control, but 
might on the other hand hamper the uexbility at present available. 
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